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O R D E R

PER SHRI PAVAN KUMAR GADALE, JM :

The assessee has filed an appeal against the order of Commissioner of

Income Tax (Appeals)-5, Bangalore passed u/s.143(3) r.w.s. 144C and u/s 250 of

the Income Tax Act, 1961.
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2.        At the time of hearing, the learned counsel for the assessee submitted that

the assessee wish to withdraw the Ground of appeal Nos.3 to 8 which is the subject

matter for adjudication under MAP in terms of Rule 44H of Income Tax Rules,

1962 wherein the Resolution has been reached and accepted by the assessee.  The

withdrawal letter was filed on 25.2.2019 was read over and the revenue has no

objection on withdrawal. Accordingly, the grounds of appeal raised by the

assessee considering the letter dt.25.2.2019 filed are treated as withdrawn and

dismissed. Further on perusal of the Ground of appeal Nos.1 & 2 whch are

general in nature and Ground of appeal No.9  is consequential  for levy of interest.

Therefore, considering  the letter dt.25.2.2019 and the submissions of the ld. AR of

the assessee, these grounds of appeal do not require adjudication and dismissed.

3.     In the result, the assessee's appeal is treated as withdrawn and dismissed.

Order pronounced in the open court on 26th Aug., 2019.

Sd/- Sd/-

(JASON P BOAZ) (PAVAN KUMAR GADALE)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 26 .08.2019.

*Reddy GP
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Copy to

1. The appellant
2. The Respondent
3. CIT (A)
4. Pr. CIT
5. DR, ITAT, Bangalore.
6. Guard File

By order

Assistant Registrar
Income-tax Appellate Tribunal
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